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Sir, I have written to the Chairman that ....
(Interruptions) ...

THE VICE-C HAIRMAN (SHRI
JAGESH DESAI) : Mr. Mann, I will check it
up and allow you. (Interruptions). You will be
given permission. (Interruptions) Four
Members have given notices on this issue.
(Interruptions)
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RE. SECURITIES SCAM

THE VICE-C HAIRMAN (SHRI JAGESH
DESAI) : Four Members have given notices
on this issue. Shri Gurudas Das Gupta, Shri
Dipen  Ghosh, yourself and
(Interruptions)

SHRI JAGDISH PRASAD MATHUR
(Uttar Pradesh) : Sir, what is going to be the
order of discussion ? (Interruptions) That was
a different issue. That is over. (Interruptions)
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What is this ? When are you going to do it 7 I
should be allowed first. (Interruptions). 1 am
sorry this is not right at all. (Inter-

ruptions) g BT frT FT o1 o101 T
o AT Y A A & 7
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THE VICE-CHA IR M A N (SHRI
JAGESH DESAI) : Please sit down. This only
securities scam. (Interruptions) I have allowed
Mr. Sikander Bakht. I will allow you also.
Yes, Mr. Sikander Bakht.

at feweae WOR T e, Jga-
TET TR | W mﬁux%ﬁsﬁg—
T % T foar & wiw § g
fear mn &L (verwerver )

THE VICE-C HAIRMAN (SHRI JAGESH
DESAI) : This is a ve’y serious discussion
and the whole country is watching us. Let us

keep calm and quiet and speak on the scam.
(Interruptions)

SHRI YASHWANT SINHA (Bihar): Let
us decide the form of discussion. We are all
interested in this discussion. Let Mr. Sikander
Bakht suggest what is going to be the form of
discussion. (Interruptions) i

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI) : This is a very serious discussion and
the whole country is watching us. I would like
to know from Mr. Sikander Bakht in what
form he wants to discuss the subject.

ot fawr wer : wrd ag 3 fv @ 9T
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€ OF-uT FT TAARC | AT F wor wEw
f&. .. ... (swwam)

THE VICE-C HAIRMAN (SHRI JAGESH
DESAI) : Nothing except what Mr. Sikander
Bakht speaks will go on
record.
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THE VICE-CHAIRMAN (SHRI
JAGESH DESAI) : On this subject I will
allow you. Please sit down............. {Interrup
tion) .... 1 will, allow you also.

{Interruptions) .... pq T HETATAL
FF I35 Y 1,
{Interruptions) ..................

Please sit down. Please sit down. He wants to
speak .... {Interruptions) .... Tn what form he
wants to discuss .... {Interruptions) .... Will you
listen to him or not ? Without listening to him,

how can it be decided ? .... {Interruptions) ....
I will

decide............ {Interruptions) .... 1 will
decide it .......... {Interruptions) ....

DR. ABRAR AHMED : *

THE VICE-C H AIR M A N (SHRI
JAGESH DESAI): Nothing will go on
record except Mr. Sikander Bakht.............
{Interruptions) ___ Please sit down. Please
sit down. Dr. Abrar Ahmed, please sit down.
Nothing will go on record.

DR. ABRAR AHMED : *
{Interruptions)

THE VICE-C H Al R M A N (SHRI
JAGESH DESAI) : Please sit down. Nothing
will go on record.

SHRI RAMDAS AGARWAL : *
SHRIMATI SATYA BAHIN: *

DR. JINENDRA KUMAR JAIN (Madhya
Pradesh) : *

{Interruptions)

[RAJYA SABHA]

* Not recorded.
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THE VICE-C HAIRMAN (SHRI 1AKESH
DESAI) : Please sit down. This is a very
serious matter.
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Why does this House fight shy of handing
over this matter to a Committee, to a Joint
Committee of Parliament ?
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iz wiEmET FAE &1 35 qEEr
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SHRI DIPEN GHOSH (West Bangal):
Sir ......... (Interruptions) ....

SHRI YASHWANT SINHA : Sir, I just
want to raise a point. I have raised this point
earlier also. Are we only discussing this in a
perfunctory manner ? Are we going to get two
minutes' time on this subject ? Are we going to
have a serious discussion on this ? If we are
going to have a serious discussion then the
proposal of the Leader of the Opposition that
the rules be suspended and this matter be
taken up for serious discussion by the House
at once in supersession of all other business
should be considered. I want your ruling on it.
I am not in favour of anybody speaking for
two minutes.

SHRI DIPEN GHOSH : Mr. Vice-
Chairman, I have given a notice for sus-
pension of the Question Hour and to take up
this issue. If the Question Hour could not be
suspended then this issue should be taken up
after the Question Hour. I gave a notice in
writing for Short Duration Discussion and a
notice for Calling Attention today. This is a
most important issue. This should be taken
up todoy itself
or Government must siy that

. (interruptions) ...

THE VICE-C H AIR M A N (SHRI
JAGESH DESAI) : All right, I will convey.

SHRI DIPEN GHOSH : Here and now we
want a discussion. The Finance Minister cannot
shirk the responsibility.

SHRI SUBRAMANIAN SWAMY (Uttar
Pradesh) : Mr. Vice-Chairman..............

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Mr. Gurudas Das
Gupta. After him, [ will allow you.

SHRI GURUDAS DAS GUPTA (West
Bengal) : My point is very simple.

THE- VICE-CHAIRMAN (SHRI JAOESH
DESAI) : In what form de you
'want to discuss this issue ?
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SHRI GURUDAS DAS GUPTA; This
is not a scandal which involves irregularities,
I think there is more scandal because of the
slipshod, light-hearted and irrcspon-
sible way in which ------ (Interruptions)
. Please, listen to me.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI) : I want to know in what form you
want to discuss it in the House.
(Interruptions) ....

SHRI GURUDAS DAS GUPTA : You
cannot put a curb on me. I feel that there
should not be any delay, not because of the
volume of money involved but because of the
way, the cavalier way, in Which it is being
dealt with by the people Who are holding the
Ministry of Finance. I believe, Sir, that the
C.B.I, inquiry cannot bring out the wide
ramifications. There must have been political
patronage, and if can be undone only if you
follow the old precedent, the precedent
followed by the Government led by Mr. Nehru.
At the time of Mr. Nehru, even in a scandal ....

THE VICE-CHANRMAN (SHRI
JAGESH DESAI) :. Only one minute, Mr.
Das Gupta. You please conclude.

SHRI GURUDAS DAS GUPTA:
of much smaller dimension there was a
judicial probe. Therefore, I want an immediate
judicial probe and the House be allowed to
make comment on the demand) and, therefore,
Sir, I want an immediate discussion.

THE VICE-CHAIRMAN
JAGESH DESAI) : Shri Jaipal Reddy.

SHRI S JAIPAL REDDY (Andhra

Pradesh): Thank you, Mr. Vice-Chairman
(Interruptions)

SHRI VITHALRAO MADHAVRAO
JADHAV (Maharashtra) : Mr. Vice-
Chairman,' ....

(SHRI

MISS SAROJ KHAPARDE (Maharashtra)
: Sir, what is-this?

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI) He has been request.
ing from the beginning. I will allow you
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SHRI JAIPAL REDDY : The nation is
reeling under unprecedented, mind-boggling
and incalculable financial scandal. No issue
can be more important, more urgent and more
paramount than this. Therefore, I plead that
the issue be taken up immediately. I also plead
that the Finance Minister should make a
statement here and now. I also plead that the
Janakriraman Committee Report, in both the
parts, be made available to us immediately
and the issue be taken up for discussion.

SHRI SUBRAMANIAN SWAMY : Sir, it
is a question ...

THE- VICE-C HAIRMAN (SHRI JAGESH
DESAI) : Miss Khaparde. I will allow you.

T AW W ¢ wgy, afgal
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.. THE /VICE-CHAIRMAN (SHRI
' JAGESH DESAI) o I will answer.

Es

Turdy g% woad : fvw vk v
fiwa'{ T maa aﬁ‘rmﬁ THTT AT,
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THE VICE-CHAIR M AN (SHRI JAGESH

“ DESAI) : J will answer. {Interruptions): Mr

Sikander Bakht also stated later that he should

immediately be allow-ed to speak after the

Question Hour. (Interruptions), That is why

* allowed bothof them to speak. Now, Mr.
Subramaniam Swamy.
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SHRI SUBRAMANIAN SWAMY: Mr.
Vice-Chairman

THE VICE-C H Al R M A N (SHRI
JAGESH DESAI) : In what form do you want
to discuss it ?

SHRI SUBRAMANIAN SWAMY : You
have asked in what form this House should
discuss it. The widespread demand is for a
JPC ... {Interruptions).

THE VICE-C HAIRMAN (SHRI JAGESH
DESAI) : I will allow you. {Interruptions). 1
have to inquire about it. {Interruptions). If the
right of any Member is violated, this House
will take due care of it. {Interruptions). Once
this issue has been taken up, I cannot go to
another issue. Let me finish this issue first.

(soatr) § st gA @ d | s
W A0 oiw gfd 1 am ed@

g | oF gaoer fegswdl W o
I will hear you immediately after
{Interruptions). Please go to your seat and
speak. {Interruptions).

SHRI SUBRAMANIAN SWAMY: Sir, I
am in the midst of my speech.

THE VICE-C HAIRMAN (SHRI JAGESH
DESAI) : A Member's right is violated. It is
more important.

SHRI SUBRAMANIAN SWAMY : I was
in the midst of my speech.

THE VICE-C HAIRMAN (SHRI JAGESH
DESAI) : I will allow you. {Interruptions).

The Member's right is to be protected first. I
am here to protect the right of the Member. He
was arrested. So, 1 will allow him first and
after that I will allow you.

<! wow fag ww (Tw-fadfr) ¢
T8 g wEY ¥ aga @ o < & frdan
aoffariz ¥ A& g & Fiad
o F T F AT G A N w9
?rg'm?ramwﬁmwtm;mqrm
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Zrey 3O aEy 4 H  fored o & A7
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oY gtr ware feoret (dormw) @ oow-
AW WEER, (Sqwawm)

ot Fefrwor Ty (Tagie) @ o119 o)
afFd | (swwawr)

SHRI KAMAL MORARKA (Rajasthan):
Sir, ask the other Members to sit down ....

(.Interruptions) ... He has raised a very
important issue .... (Interruptions)

THE VICE-C HAIRMAN (SHRI JAGESH
DESAI) : I will not allow anybody else to
speak .... (Interruptions) . . Please sit down
.... (Interruptions) ....

sft wawr fog wor ;e g8 Rrewar
fear wm gar &t @ W orow
gra | s T feeaT e mn g
at TR W waaw T gEr 1 FhE
fromrdt & fau orfifaidz & sae-
R IAY oY, AF Al g7 TE | XEET qATHH
ag & fis o sfverefy fedwm & =l <oy
T A wx £YE 9 wR f7 § frdr B
fFeRa T & T &Y 7 agw & difaw
FIa g )yl % FEr T fr qifdmede §
femmry ¥t sz 8, ag ofaw &w &
A A ag wqr ar fr qH 0z TR fE
R i firegaT w7 @ &, i 0w
g ... (wrwar)

wt fowmre wom : @Ee wige, A0
FTeaeq ¢ 5 @ fafre sigm g
faw *T

Sir, I want the Home Minister to react to this
.... (Interruptions) ....

THE MINISTER OF HOME AFFAIRS
(SHRI S.B. CHAVAN) : Sir, may I intervene
? I am sorry for what has happened to the hon.
Member. But unless I know the full facts of
the case I won't be able
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[Shri S. B. Chavan]

to react. I will get the necessary information
from the Government of Punjab and then
opprise the House about it .... (Interruptions)

SHRI YASHWANT SINHA : Sir. the
Member has raised a very very important
issue. It is contempt of Parliament and nothing
less. It is contempt of this House. Therefore,
while the Home Minister collects the
information I would plead with you that the
matter which Mr. Mann has raised be referred
to the Privileges Committee immediately
without any delay .... (Interruptions) ...

THE VICE-C HAIRM A N (SHRI
JAGESH DESAI) : The Chairman has
received it and he is looking into it. Mean-
while, whatever the Home Minister suggested,
we will go by it .... (Interruptions) ....

=Y w&= fag & @i 39 fafedw
FIEY F A9 AT

Y fawere o : g fafaedt doma
fgaHe ¥ FEIE FT a0 0 94 7
Tifew 2 fF o mw 8% g fafaee
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[FIE FF N o

Wt gRo o WM : THE T F T
Tt 3% &y 9 Wi w611 et
sramd fow avd T 17 SAETd @9
#Y Fforer w6 | G ot aw & Sfewers
T & wF g dwew A, TAfty WA A%
Fgm Hqfesa 2

st gler gAY Fowwer : & Sraa Az’

THE VICEC H AT R M A N (SHRI
JAGESH DESAT) : This matter is closed. Mr.
Swamy ... (Interruptions) ....

oft gl gaw famier . wrq # af
gAAT AR ¥ (Wwww)

Mt v WA (RETORT)  ITENT
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[RAJYA SABHA] Scam 152

SHRI SUBRAMANIAN SWAMY: I
have only one point .... (Interruptions).

o s@IT AEgwR ¢ TR HT GIT
qg-ary Avar Hifag. | (srEaw)

SHRI SUBRAMANIAN SWAMY : If the
Punjab Government is as inhibited as the
Uttar Pradesh Government ....

THE VICE-CHAIRMAN (SHRI JAGESH
SWAMY: On the subject now ...
(Interrupttons)

sSma aeat afgm: soq a1 g8 wd
F. .. (sqaew) gt aw @ L. ..

SHRI SUBRAMANIAN SWAMY: I have
only one point .... (Interruptions’)

THE VICE-CHAIRMAN (SHRI
IAGESH DESAI) : Please sit down. No
cross-talk. Please cooperate.

swia ATy !F@‘ AT, Jo o
a0 wwr @ g .. (Fraaw)

SHRL SUBRAMANIAN SWAMY : In
view of the fact that we must bring all these
charges of inventions and newspaper
speculations to end, it would be appropriate if
the Finance Minister himself proposes in this

House a Joint Parliamentary Committee to
examine this securities scam.

ot faee) W e (e w3w): §
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¥ 412, . . (swwww) T fava q¥ A09-
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SHRI P. UPENDRA (Andhra Pfadesb):
The Finance Minister is here and he may
react.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI) : You want the Finance
Minister to react. Let Mr. Upendra and
Mr. Maran speak first -------------- (Interrup
tions)

SHRI DIPEN GHOSH:. When is the
discussion to take place ? The Finance
Minister is here.
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THE VICE-G H A1 R M A N (SHRI
JAGESH DESAI) ; I will allow Mr. Upendra,
Mr. Maran and Mr. Yashwant Sinha to speak.

SHRI P. UPENDRA : You are asking us as
to in what form it should be discussed. The
Government should not waste even an hour to
clear as well as explain to the nation as to
what has happened. What I suggest is that all
the papers including the Janakira-amn
Committee report should be circulated today
and tomorrow the Government must come
forward for a discussion and the whole day
should be allotted for this.

SHRI MURASOLI MARAN (Tamil
Nadu). Mr. Vice-Chairman, the amount
involved in this fraud is really mind-boggling.
Yesterday it was Rs. 3,000 crores. Today it
has increased to Rs. 3,500 crores. Here is a
newspaper headline which says, "Transactions
worth Rs. 2,70,000 crores conducted outside
books". This is mind-boggling. And today we
have read in the newspapers that the
Government is considering appointing a Joint
Parliamentary Committee with an Opposition
Member as its Chairman. So, in that case, it
will simplify the matter. That is why I would
like to know the reaction of the hon. Finance
Minister.

SHRI YASHWANT SINHA : Sir, I must
confess right in the beginning that during the
last one year, I have deliberately refrained
from speaking on matters which concern the
Finance Ministery because of that peculiar
predecessor-successor syndrome. But if I do
not express my views and my party's views in
this matter today, then 1 will be failing in my
national duty. As you yourself have said. Sir,
the eyes of the people of this country are on us
today because it is a very serious matter. |
entirely commend the suggestions which have
been made by various hon. Members and Mr.
Subramanian Swamy just now that if the
Government was to accept our suggestion of
setting up a Joint Parliamentary Committee to
go into this scandal, then .... (Interruptions)
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SHRI P. UPENDRA : At the end of
the discussion.

SHRI YASHWANT SINHA : It does not
rule out a discussion. I have been saying '
since morning, let us decide the form of the
discussion. I am interested, my party is
interested and everybody in this House is
interested that we should discuss this matter
in great detail. But at the end of it, we would
like the Government to appoint a Joint
Parliamentary Committee to investigate this
matter.

SHRI N.K.P. SALVE (Maharashtra) : Sir,
you are the final arbiter to determine the
procedure of this House and we will abide by
whatever you decide. But that procedure will
have to conform to the rules which we
observe and, in this context, I would like to
observe two things.

Firstly, if we are purely expressing our views
on the Scam, on the merits themselves or on
how it should be admitted and in which
form it should be admitted, etc., I think I
must support what Mr. Upendra has said.
Let us think of discussing it tomorrow
or the day after. Let us have a Short-
Duration Discussion or a Calling- Attention
Motion, something which con- forms to
the rules of the House. That is number one.

Number two : So far as the anxiety about
the Scam is concerned, it is not confined to
the Oppossition only .... {Interruptions) ....

THE VICE-C H A1 R M A N (SHRI
JAGESH DESAI) : That is what I have
already said.

SHRI N.K.P. SALVE : The whole nation is
worried about it and the Parliament owes—it
is not only they—its responsibility to the
nation. So, let there be some degree of
objectivity, some seriousness and some
serenity about it. Therefore, to bring some
meaning to the debate which is to take I place,
we need to go through all the debate which is
to take place, we need to go through all the
documents. The Janakira-raan Committee
Report has come out only yesterday or the day
before. I have not



155 Be. Securities

[Shri N.K.P. Salve]

got it and I have not read it. I do not know
whether the other honourable Members have
read it.

SHRI KAMAL MORARKA : I have got it!
(Interruptions)

SHRI N.K.P. SALVE : I have not got it ...
(Interruptions) .... All of us have not got it.

SHRI KAMAL MORARKA : I have got it
.... (Interruptions) ....

SHRI N.K.P. SALVE : I do not know how
he has got it ! .... (Interruptions) . .

SHRI JAGESH PRASAD MATHUR : That
is the normal leakage .... (Interruptions) ....

SHRI N.K.P. SALVE : Yes, that is the
normay leakage ! .... (Interruptions) .... Sir,
the honourable Member got it even before it
was signed ! .... (Interruptions) .... He got the
Report even before it was signed !
(Interruptions) ... My fervent appeal, my
submission to the Opposition, is this
Certainly we will discuss it. There is nothing
for us to hide Anything. We are prepared. We
are prepared to face a whole debate and we are
willing to participate. We are as much
concerned as you are concerned. The only
thing is this : Let us do it in a fair and proper
manner and let it conform to the rules. That is
number one.

The second thing is that I would like to
request the honourable Finance Minister to
circulate the Janakiraman Committee Report
as soon as he can. Thank you, Sir.

SHRI P. UPENDRA : Today itself.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI) : Prof Saurin Bhattacharya.

PROF. SAURIN BHATTACHARYA
(West Bengal) : Sir, I think the issue has been
discussed from a certain angle, the Securities
Scam. But the term "Scam" itself is not found
in any of the dictonaries .... (Interruptions) ....
But, in India, in the economic dictonary, it has
now become a colloquial thing and therein lies
the danger .... (Interruptions) ....
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SHRIMATI JAYANTHI NATARAJAN
(Tamil Nadu) : It is there in the Chambers
Dictionary.

PROF. SAURIN BHATTACHARYA: But
not in the Oxford Dictionary. Anyhow, let us
leave aside the dictionary part of it. The
question is what has happened. Has it really
created in the minds of the people that our
entire economy is really moth-eaten ? This
moth-eaten character is not confined only to
the banking system, but it covers the other
areas also. The point is that the share market is
a manipulating market and it is manipulating
the entire economy. That is the position that
this country is coming to now and the abysmal
depth ... (Interruptions) ....

THE VICE-C H AI R M A N (SHRI
JAGESH DESAI) : What do you want to say
now ? Come to that.

PROF. SAURIN BHATTACHARYA :
Whether it is Rs. 3,500 crores or Rs. 35,000
crores nobody knows. The figure of two laks
crores is mentioned today. Therefore, as a
result of the discussion, there should be a Joint
Parliamentary Committee, as has been
suggested by many-friends including the
Leader of the Oppo-tion to which, perhaps, the
Deputy Leader of the Congress(I) Party did
not seem to be so inclined. That should be the
objective of the discussion, purposeful
discussion, as was suggested by Mr. Salve.
Thank you, Sir.

IqEwmR  (off waw Aw) APy
T T TEE I, ot femaws wEAr §
I|W T T § TE A H A femize

LR

SHRI KAMAL MORARKA: Sir, before the
Finance Minister speaks, I want to make only
two points. You have told me that you would
permit me to speak.

THE VICE-CHAIRMAN
JAGESH DESAI): All right.

SHRI DINESHBHAI TRIVEDI (Gujarat) :
Sir, I also want to speak. You should allow me
(Interruptions) Tt is not fair

(Interruptions)

(SHRI
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THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): I think we should now
come to the brass tacks. Let us hear what
the Finance Minister has to say.

SHRI DINESHBHAI TRIVEDI ; I only
want one minute. | have been raising my had
for quite some time.

SHRI KAMAL MORARKA : Sir, I Want to
make only two very small points. 1 am
grateful to Mr. Salve because what we wanted
to hear from the Minister he has said. He has
said that the Government, that the Treasury
Benches, are ready for a full-fledged
discussion. All that we have been asking since
morning is this. And I am astonished that even
it is becoming a debatable point whether the
scam is the most important issue troubling the
country today. I think, that is beyond doubt. In
what form the discussion may take place, who
initiates the discussion and in what form is not
important. What is important is that there
should be a threadbare, full-fledged
discussion. Sir, the figure of Rs. 3,500 crores
is mentioned. I want to storing it to the notice
of the House that the total transaction as per
the Janakira-man Report ....

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Mr. Morarka, it is a
matter of detail.

SHRI KAMAL MORARKA: I want the
Finance Minister to confirm while he is

responding only two points.............. (Intermp-
. lions')
SHRI S.K.T. RAMACHANDRAN

(Tamil Nadu): Sir, please listen to me ....
(interruptions)

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI) : 1t is for the Finance
Minister to decide in what, form it,is to

' be discussed. {Interruptions)

SHRI KAMAL MORARKA: Dorft be
afraid. Why ate you afraid of the-figures?

SHRI-S K.T. RAMACHANDRAN; We
are not afraid. (Interruptions)
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THE VICE-CHAIRMAN (SHRI JAGESH
DESAI) : Please sit down. It it for the Finance
Minister to decide.  Th« Finance Minister
will take care of it.

SHRI KAMAL MORARKA: Sir, I want the
Finance Minister to tell the House whether he
agrees or not that since the House adjourned
in the middle of May, whatever disclosures
have come had changed the " complexion of
the entire matter totally. He must agree to that
and have a discussion with that in view ....

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): There cannot be any condition.

SHRI KAMAL MORARKA: The issue is
that four foreign banks have transacted two-
thirds of the entire securities business ....

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI) : It is known Mr. Kamal
Morarka. It is a question of detail.

. SHRI KAMAL MORARKA

issue.

: That is the

SHRI DINESHBHAI TRIVEDI: Sir, the.
figure has lost at its meaning because every
day it is compounded and rising. While we are
discussing the modality, I am really worried
that the economy itself has come to a
standstill. 1 am not worried about the big
people who have money.-1 am worried about
the smaller guy, Sir, it is very serious. First pf
all, you lured the people in your Budget that

THE VICE-CHAIR-MAN (SHRI JAGESH
DESAI) : No discussion please. What we
want is in what form we will have the
discussion'.

SHRI DINESHBHAI TRIVEDI: Wrst

of all you Jured the people to,jcome. AM
when they come, the whole thing is stopped.
They cannot even get but. Today the investor
cannot even get out. It is for the first time in
the history of any stock

-market that it is closed for days together. The
second-' thing is, Sir, wnile t am "not

- sitting on anybodyV judgement—I eafenot
because I do not have the" wnole thing in-front
of me; perhaps, th* Fnwte* Minffter
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(Shri Dineshbhai Trivedi)
has ; otherwise, I do not understand that the
Reserve Bank Governor ....

THE VICE-CHAIRMAN
JAGESH DESAI): No, no. I will not
allow. ({Interruptions).

SHRI DINESHBHAI TRIVEDI: How
do you give him a clean chit ?

(SHRI

THE VJCE-CHAIRMAN (SHRI JAGESH
DESAI): Please do not bring it.

SHRI DINESHBHAI TRIVEDI : How

do you give a clean chit to the Reserve Bank
Governor ?

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): Now the Finance Minister.

SHRI DINESHBHAI TRIVEDI: I do
arpt. understand that. It means you are -
sending a signal to (be CBI not to touch the
Reserve Bank Governor. It is not (air.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): Mr. Finance Minister.

THE MINISTER OF FINANCE (SHRI
MANMOHAN SINGH): Mr. Vice Chairman,
Sir," our Government shares the deep 'concern,
anxiety and auger of the House .arid of the
country in' this matter. And we do not want to
hide anything. We are ready for any discussion,
in any form in which the Opposition would like
to approach this Blatter. {Interruptions).

ot swa g : zafwm arfeat
UMY ot wvfy (serowEar) ¢ oy WY
AT AL .., ()
. Sawwrem (o whe Tg): w2
R QY S AT (owwwm)
- T E A sy ofelt oft Y ?
SHRI MANMOHAN SINGH: Sir, some -ion.

Members ha?e asked tnat copies of the second
Janakiiaman Report should be made available.
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AN HON. MEMBER: The first also.

SHRI MANMOHAN SINGH: The first
also. Copies of the second report ware placed
in the Parliament Library. Today we are in a
position to make copies of that report
available to all Members in English and Hindi
and that will be done by this evening.

Sir, we do not believe that this is an issue
which should be approached in a partisan
manner. The health of the country's fnancial
system is of concern to the Government. And
I take it that it is of concern to all the hon.
Members of the Opposition. We want to
evolve modalities in which this discussion can
take place in a manner befitting the dignity of
this House, and at the end of the discussion ....
(Interruptions).

SHRI KAMAL MORARKA : The Finance
Minister is telling us that the dis--cussion
should be in a manner befitting the dignity of
the House. Why do the Members that side
clap ? Is it in keeping with the dignity of the
House ?

SHRI MANMOHAN SINGH: We are ready
for any form of discussion any time that you
want. At the end of the discussion, it will be
our endeavour to reach a conclusion which is
acceptable to all the segments of the House
because as I -saM, we do not want to approach
this task in a narrow partisan way. We want to
take all the opinions that may be expressed on
the subject in the House and I feel confident
that in this matter we can take a collective
view which will be acceptable to all shades of
opinion in this House.

SHRI KAMAL MORARKA : We agree.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI) : May I suggest something ?

st faene wew : qax mfgm, wods
fafrezT migg =1 afwar fF 2z O A
el oo THET & o Rl §,
arer Had A gavaw @Y waAr ) Wy
felw & fr e wiv 7 grog aoe
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THE VICE-CHAIRMAN (SHR1 JAGESH
DESAI) : I think at 3 o'clock tet the- leader of

all parties sit today and decide the form of
discussion.

SHRI S. J Al PAL REDDY : I have one
additional suggestion to make. Along with the
reports of the Janakifaman Committee, the
Government mast make a suo moto statement.

THE VICE-C HAIR M A N (SHRI
JAGESH DESAI) : That we can decide. We
can request the Finance Minister and if he is
prepared to make a statement also, he will do
it. Let us meet at 3 O'clock and discuss it
among ourselves.

Wt v wrw fag (fegrl) : Sarsew
wEIAd, AU TF TeqT FT FWT L4

e (s wiiw daf) o
AT /A G 7
SHRI MANMOHAN SINGH If the

Opposition would like me to make a suo moto
statement, I am quite prepaded fed it

SHRI GURUDAS DAS GUPTA : We will
discuss the matter.

SHRI MENTAY PADMANABHAM
(Andhra Pradesh) : As you suggested; Sir, let
all the leaders of the parties meet in the
Chamber today at 3 O'clock and decide about
the modalities.

WY viwTr 3gw Teg : ITEdTERe off
A TF FET AT F N F | FYAT
T g A4 ... (wmeww) .., 33T,
JAFNTEAY A T OF ST FT I )
AT AT 3T & 7 AT =paeqr w1 99
g fo ax o .. (=rwaw). .. WU
amwrmmgaaﬁqun

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): Now we taler up special mentions.
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SHRI SHANKAR DAYAL SINGH : I
have a point, of order. Kindly hear me

SHRI YASHWANT SINHA: There is a
stranger in the House.

THE VICE- CHIARMAN (SHRI JAGESH
DESAI) : Now the new Minister wilt be-
introduced.

INTRODUCTION OF MINISTER

THE LEADER OF THE HOUSE (SHRI
S.B; CHAVAN) : I have great tplewwiW Sft
introducing Kumari Selja, Deputy Minister for
Education and Culture.

W g (Sxrg)
gAmaw A, A 0w ey W owwed
I wroReT I W5 AR e oafe zo o
¥ WL W MY g1 AT WA § T wwet
2, Afrwr faawt g 30 @ F wTR W
w9 wqT R & O WAy
wowy & iR e @ sed @ fvlr 3o-wew
¥t wry gy wifge ?

THE VICE-CHAIRMAN (SfflH JAGESH
DESAI) : Now, we taker up Special Mentions.
Mr. Mohinder Singh Lather. (Interruptions)

SHRI PRAKASH YASH WANT
AMWDKAR (Nominated) : Sir, before you
take up Special Mentions, I want to make a
submission.

THE VICE-CHAIRMAN (SHM
JAGESH DESAT) : I have already called Mr.
Lather. You. ean make your porr tomorrow.
Not today. Mi. Lather please.

SPECIAL MENTIONS

Illegal sale of Arras by Militant croup in
Jammu and Kashmir and In Ptrajab with
the help of security Forces

ot e tey wwwe (gfcamn) @ fect
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